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Sometime* a connection (auctioned 
Li th« strict serial order hms to be 
skipped over due to technical difficul­
ties in the particular area. Such a 
connection is, however, provided as 
soon as the difficulty is removed.
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Depatjr Chairman o f the Calcutta Part
*1199. 8hri 8. C. Santtnta: W ill the 

Minister o f Transport and Communi­
cations be pleased to state:

(a) the reasons why the post o f  a 
Deputy Chairman o f the Port o f Cal­
cutta has been kept vacant since 1950;

(b ) whether it is a fact that since 
1950 the duties o f the Chairman have 
increased manifold;

(c )  whether the Chairman has also 
become the Chairman o f the Dock 
Labour Board; and

(d) whether Government are think­
ing of appointing Deputy Chairman 
again?

The Minister o f State in the Minis­
try o f Transport and Communlcattans 
(Shri Raj Bahadur): (a) When the
post of Deputy Chairman fell vacant 
in 1950, the then Chairman of the 
Calcutta Port Commissioners recom­
mended that it need not be filled as, 
in his opinion, the work involved did 
not justify the appointment of a full­
time officer.

(b) and (c ). Since 19S3, when the 
Chairman also became the Chairman 
o f the Dock Labour Board, there has 
been an increase in his duties.

(d) A  full-time Deputy Chairman of 
the Dock Labour Board has been 
appointed to assist the Chairman in 
the work relating to the Dock Labour 
Board. The question of appointing an 
officer to assist him in Port Adminis­
tration work has been taken up.

Shri B. S. Mnrthy: The next ques­
tion may be taken up.

Mr. Speaker: The Question hour Is 
over.




